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NOTES OF THE REGISTRY

§
ORDERS OF THE TRIBUNAL ™

I- For HOIW/Q/V
A. M 96b/03 M;““*M’H

1o12-0% '
Renek.

Qrder dated 12.&%.2003

Heard shri B.K.Dash, learned counsel

for the applicants and Shri A.K.Bose, learned

genior Standing Counsel(®n whom a copy of the

0.A. has been served) appearing on behalf of

the Resgpondentsg,

shorn of unnecessary details, it would

suffice to note that applicantd' case having

not been considered by the Regpondentg-

Department for regularisation of their service

under the scheme of Left out Casual Labourers

introduced by the Respondents, they have

approached this Tribunal for redressal of the i

grievances.

In the recent past we have disposed
of similar maﬁters with direction to
R&sPondentséD&partmeﬁt to consider the case
of the applicants therein; for which they
should make individual reprusentation to the
Respondents, in accordance with the nom of
the scheme,

In view of this, we hereby direct
£N¥E the applicants:to'make individual
representation to thé respondents by
20,12,2003 venﬁilating their grievances
for regularisation, Upon receipt of the
sald representation, the Respondent‘s should
deal with the matter in accordance with
the rules and instructions framed undercthe
scheme .

with this we disposevof the 0.,A. at

the stage of admission. No costst//:g;/
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of the O.A. to Respondents and free copiesg of this

Send copies of this order,along with copies

order be handed over to the learned counsel of both
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